
KAR NATAKA LEGISLATIVE COUNCIL

HUNDRED AND TWELFTH SESSION

THE I(ARI{ATAKA PREVENTION OF SLAUGI{TER AND PRESERVATIO:T OF

CATTLE EILL, 2O1O

{L.A.  E i l l  No.  O4 of  2O1O}

{As passed. by Legislative Assembly}

A Eil! to pro.,,ide {at a cornprehensii'e iegrsl:rticn fcr the preventicn of

slaughter and pi-esen'ati.orr of cattle in the Siate of Karnataka.

V,/hercas il- is expecirent to proude a. conlpiehensi"e legislatron for the

prer,e'ntioit cf siaugirter and presen'ation of cattle in the State of Kar:nataha:

Ee ir- enacted L;y ihe Karnataka Statc- i,egislaturc in the sixtl first i 'ea:- of the

Repuirlic oi Indra, as follor', 's:-

1. S!:ort title and e6mfirencemen+..- (1; Thrs Aci n1a\' 1;:{: calied t}re

l i : i : - latai : ; :  IJrelent icn of Slaughter and Preser. 'a i io i- i  of  Catt le Act.  2010.

i l i  l i  : i iLi l l l  c'ome into fcrce on such date a-q t1-rr: Statc Gor..ei:trnent m:ri ' . t:t '

r - i r i i i i , i ' i i t t '  r : r  3 i - , ,Doint .

2,  Def i r i i t ions.-  I r - i  ih ts  Acl - ,  uniess the t ,ontex i  othen*1s( '  rcq l l t rcs,

( l  I  "Beef '  me:rns f lesn of the catt lc in any form:

j ,  ' 'Catt lc" rr learts cor. .- .  cai i  of  a c,-ru.and bu1l.  krul lock, buffalo male or iemalt

,  r , i  s i te buffalo:

i i - r l r e ' t en l  au iha )n ' i i . "  n i { ' ; : i r t s  t l i t ' r ' r r npc t r : n1  au tho r i t r  a l pc in ted  u l c l t t

, t i l icat ion ' '  n- ic : r i - ls  a notr f icat r t . , r t  publ isht 'c l  rn the ofhc ia l  ( l : rzer t te
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(5) ',Premises" meals and includes any premises. \'esse1 or vehicle:

(6) "Prescribed" means prescribed b5' rrles made under this Act'

3. Appointment of competent authority"- The State Government rnaY, b1'

notification, appoint the Tahasiid.ar of a Revenue Ta-luk or an officer of the Animal

Husbaldry Departmenr not belou' the rank of Assistant Director to perform the

functions of the competent authoritv under this Act for such locaL area as mav be

specified in such noification.

4. Prohibition of slaughter of cattle.- Not';r'ithstanding anl.thing contarned

in any law, custot't1, or usage to the contrary, no person shal1 slaughter or cause to

be slaughtered, or offer or cause to be offered for slaughter or othermse

intentionally killor offer or cause to be offered for killing any cattle.

S. Prohibition of sale, usage and possession of beef.- Notwithstanding

anything contra-r---v- contained in any lann', no person shall posses, sell or transport

or cause to be transported, the beef or beef products.

6. Restriction on transport of cattle.- No person shali tralsport or offer

for transport or cause to be transported b.v whatever mearrs an5r cattle from an5'

place u.ithin the State to anv other piace',r'ithin the State for slaughter:

Provid.ed that the tralsport of any cattle, in the manner prescribed by the

Star-e Governrrrent or Central Government, for bona-fide agricuttural or animal

husbandry purpose shal1 rrot be construed as an offence under this section.

7. Restriction on transport of cattle outside the State.- (i) No pei:son

shaLi transport or offer to transport or cause to be transported by whate\rer means

cattle from anv place u.ithin the State to outside the State for the purpose oi

slaughter:

Proyided that the Taluk Magistrate may issue permit for transport of cattie

for bona-irde agrrcultural or animal husbandry purposes:

Provided further that the cattle sha1l be transported in the manller

prescribed b-v-' the Central Government by rules governing the transport of cattle

under the Prevenl ion of Cruelty to Animals Act,  1960 (Central  Act 59 of 1960).
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(2) The perrnir issued under sub-section (1) shall be in such fcrrn and irr

such manner. as mav be prescr ibed.

8. Prohibition of sale, purchase or disposal of cattle for slaughter.- No

-h-!1 - , . -^hase, se11 or othenvise dispose of or of fer to purchase, sel l  or
l " J r l  b u r l  s I  I d l r  l J u  I  L  I  l d D l  ,  J L  1 l  u r  v L r I

otheruise dispose of or cause to be purchased, soid or othenvise disposed of, cattle

for slaughter or knorving or han.ing reascn to belier.e that such cattie sha-li be

siaugirtered.

9. Power of search and seizure.- (i) Where a Poiice Officer not below the

rank of Sub-Inspector or a Competenr Authoritl has reason io believe that at-t

offence under this Act has been commrtted has power to inspect and seize such

cattle ald premises a-ncl materials used or intended to be used for the commission

of such offence.

(2\ Every person ln occupation of any such premises shall al1ow the

competent authority oi- an Officer not belora'the rank of Sub-Inspector such access

to the premises as may be necessar]' for the aforesaid purpose and shall ansrver to

the best of his knowledge and beli,ef any questions put to him by the police Ofhcer

not belor,r' the rank of Sub-l spector or the competent authority.

(3) After the seizure under sub-section (1), he shall report such seizure,

rvithout unreasonable deiay before the Sub-Divisionai Magistrate for confiscation.

(a) On receipt of the report, records reiating to premises and materials used

or intended to bc used in the commission of the offence, the Sub-Divisional

Idagistrate may on his being satrsheci that an offence has been committed or

intended to be committed under this Act, mav release the materials includlng

r-ehicle except caitle on production of a Balk guarantee equal to the value as

estimated b-v him pending disposal ofthe cnminal proceedrngs instituted in respect

of the alleged oflence and on the execution of Bank guarantee b1' the o\^rner tirereof

of a bond for the production of the property so released as and vu'hen so required

}:efore the magistrate having jurisdiction to try the offence on account of u'hich the

srizure had been made and order for handing over the cattle to an institutron

cs i : iD l i shec l  under  sec i ion  i8 .

i5) On recreipt o1 report  of  such seizure records reiat ing to premises and

r: . , t , - . l . tdS iLsecl or rnlcnded to be used in the comrnission c, f  the offence, the Sub-
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Diyrsiona,l lv{agistrate may on his being satisfied that an offence has been

committed or intended" to be committed under this Act, whether a prosecution is

instituted for such ofl-ence or noi pass such orders confiscating the sarne:

Proyided that no such order shall be made without giving al opportuniw of

being heard to the person comrnitted the offence.

(6) While making al order for conftscation undei' sub-section (5), the Sub-

Divisional Magistrate may also order that such of the properties to which the order

of conhscation relates r,r'hich in his opinion cannot be preserved or are not fit for

human consurnption be destroYed'

{7) The Sub-Divisiona-l Magistraie in his opinion feeis that it is expedient in

the public interest so to do, ma1'sei1 the confiscated premises in public auction.

(8) When any confiscated property is sold as aJoresaid, the proceeds thereof,

after cled.uction of the expenses of any such auction or other incidental expenses'

reiating thereto, shali, where the order of confiscation is made under sub-section

(5f is set aside or annulled by the appellate court be paid to the owrrer thereof or to

the person from'"r,'hom it was seized as may be specified in such order.

(9) When such order of confiscation passed under sub-section (5) has

become fina1 and the appellate court confirms such'order in respect of the whole or

any portion of such property, such property or portion thereof, as the case may be

shall vest in the State Go"'ernment.

{101 The confiscated cattle shall

under section 18 and shall not in

accused or sold in public auction.

be handed over to an institution established

any circumstances be handed over to the

1O. Appeals.- {1) Anl' person aggrieved by any order passed under section 9

may, within 30 days {rom the date of receipt of such order appeal to the Sessions

Judge having jurisciictron over the area in rvhich the propert5' to u'hich such order

relates has been seized.

(2j The Sessions jud,ge ma-v after giving the perscns affected a reasonable

opportunity of being heard, pass such order as it deems fit '
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1 1. Bar of jurisdiction in certain cases"- \\lhenever an]- cattle a:rd

r..rcmisi:s ard rnateria,ls uscci or intendec to be usecl foi" the commissiotr of such

ciitrii:,.. i lr:rl deizlirlec under thr: i;rcvisions of this Act. the Sub-Divisional Ivlagistraie

r i r  i i re SessrL. ins. ludge l :ear i i " ig:rn appeal uirdel  sect i iJn l t l  shai l  } lave ar id anY othcir

,r-,firc-cl or courl. tribunal or authoritl shail not have jurisdiction to malie orders

ri'tih rcga;ri to the custodr.. possessicn. delir-ery', Cispt,sai cr- distribution of such

propeit l ' .

12. Penalties.- (i) Whoevei contranrenes the prorrsion-" of section 4 of this

Act. shali, on convicticn, be punished with imprisonraent n'hicki shail nct be iess

than one 1'ear but v,'hrch man, e>:tends tc seven \-ears or ra.ith a fine n.hich sha-ll noi

be iess than tu,entvhvc thousand rupces trui tt'hch r;ta.,,' extend to {ift_v thousarid

rupees or u-ith both. in the case of second anC subsequ-ent offence x,'i ih a furihei

iine rvhich shail not be less rharr fifty thousand rupees but u'hich na1' extend to

one la-kh rupees a,lcng rvith penalt-v of imprisonment.

i2i V/hcer.er contralisnes an1, of the provisions other thar"i section 4 of the

Acl, shaii, on coirr-iction, be punished u'ith imprisonment u'irich shal1 not be less

than One yeai- bui rvhich man'extend to three years or u'ith fine which shall not be

less than Ten thousand r-u.pees but n'hich marv extenci tc trt'eniv five thousald

rupees or w{ih bctl-r.

13. Offences under the Act to be eognizable.- rll i offences uncier this Act.

shaLl be cogrrizable ard non-baiiabie and triable b;r' thc. court of Judicra-l Magistrate

First  Ciass.

14. Abetment"- Whoever abets alv olferice punishable under this Acr cr

attrmpts io commit anv such offence. shali be punished u'ith tlit punishment.

pror-ided in this Act fcrr sucb offence.

i.5. Persons exercising powers under the Act deemed to be public

servants.- A11 pcisons erercising port'ers under this Act sha1l be deemed to be

pul-'hc sen.ants u-i' ihin the meaning of section 27 of the Indian Penai Code.

16. Protect ion of persons act ing in good fai th.-  No s.; j t ,  prosecut ion or

,,' ihr:l- lega1 pror:eedrngs sh:ril be instrtuteci against thc compctent authoritl- or al1'

l r :son e>;elcis ing p).) \ , \ ' r rs under this Ar: t  for anr '1hing u'hich is in good fatth dc-rnc or

. :r ' . : ; - iocd to be donc under this Act or thr:  ruies made thereuncier.

n
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17. Hremptions.-  ( i )  Subject to such condit ions as mav

Act shal l  not aPPlr ' to.-

(a) anv cat l le operate C

or rtrsearch pulPose al an

State (ior-ernment. or

bc prescribed, this

upon for vaccine lrrnph. serum or {ot' anj e-\pcrimental

inst i tut ion establ ished, conCucteci  or recognised bv the

ib) an-v caitle.-

(ii siaughter cf rvhich is certified b1' a Veterinary Officer authorised b}- the

State {icr.ernment, tc be necess:u'" in the interest of the public healtkr;

i i i i  qhrch is suffcr ing l ror l  an-, 'd isease u,hich is certr i ied bl 'a \ ieter ina4-

f-.ii ircei- autirorisecl bv the St:rte Gor.'ernment as being contagious a:rd dangerorts to

other catt ie;

(c) an-v catrle, slaughter ol rvhrch is cer'.ified to be necessarv- on the ground

thar it is suffering from an incurable disease as terminalll" i11,-

(i) i1 the case of a cattie belonging 'r,o the Centr:rl Covernnent in the Ministrr,'

,:-rf L)efence, bt' a. Veterinarr' Offucer of the Iridian Arml';

i i i i l n t h e c a s e r - r f a n v o t h e r c a t t l e , i : 1 ' ; t 6 " t t s t a r - i i D i r e c t o r c f V e t e n n a r '

Science of the State Governmetl t .

12) Ani.  ceLtr le slaughtered under sub-sect icn ( l ) ,  shal l  be disposed of under

Lhe supr:nrsrc.n of the '. 'eterinary ofhcer not belou' the rank cf Assisla:rt Directr-rr,

the l;epartrncnt of Anirrral Flusbandrr,- in sucir manner as irlav be pre-scribed.

18. Establ ishment o{ ' inst i tut ions for taking care of catt le.-  (1) The State

Gor.ei-nment may establ ish, or direct an1- 1ocal authori t \ -  or permit  societv regrstered

r.rnder thc Karnataka Socj.et ies Registrat ion Act.  1960, 01-an] associat ion or-

organization t() estabLish institr,rticns at such places as mav be deemed necessary

for taking care of thelcattic to be sel'lt thererto.

{2} Thc State Govei-nmcnt ma.\-  prc ' , - ide bv rules fc. ,r  the propel managelnenL'. l I

such rnst i tut ions for the carc of c.r t t le therein an.J pror- ic le support  for t l ie class o-r

varieti' c,f cou's o:- other cr:rttle th:rt ir:al bc :ldmiticd hirre-ttr
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(3) The State Golentrnent or subject to the prelious sanction of the State
Gor-r:rnment. the iocal authorii.r.. societt' or bocl1' of tlerscns or assocratjorl
eslabhshinq a:t  insi i t - .1-Lron undr-r  s i lb-sect ion {11. ma\.  ie i- l  sucl i  fees as r lar-be
prescrrbed for rhe rnaintenalcc of such i lst i tu i ions.

19. Power to make rules.-  {11 The State Gor.ernmrnt ma}.,  b-;  not ihcat icn.

af ier prer- ious publ icat ion. make ruies for carn' ing out thc pnrpcses of tnis Act.

i2) In part icui :u-anri  n ' i thoLit  prejuci ice to the qenerai i t - ;  of  the foregoing

ilo\\'er', such rules man'provide for.-

the por,,-ers anci clLrtics of ccrnprtent authontr-, ii l additlo;r tci thos€

trro-''rdt--ci in tnrs Act;

i c i the fort:i ol perrmts for tra-nspr.'rLaticn oi caitie uniei sllb*ser:tior-t
(?l  af  sectron 7.

i c ! the conditions subject to rvhich this Acr sira[ ncr appi;- to ali

ca t t le  under  sec t ion  17 :

i  t \
i L L J

an\ cthtr matter nhich is to bc cr ittay be Frescribr:d

{3} Even iult- nr:i i ie t inder thjs seciior shaIl be jarrj as soon as rrra\i, i :e afier

ti is macle befrir-i 'ericl l i i l-r,.,r,sc cf thc Stai,e Legrsl:r-tur-t: r.r-hii l , i1 is in serssion for a totaj

ptnr;t i cf thirt l clai 's ri"i i ir:h rnav br r-,ri i-np;ised in onc sessicln or in tir-o ol: irtcrr

s ' ' - lccc: is iYtr  sessi t r i ls .  ar- rd t i 'befcre thc expi l t  c ; i  thr  session in  n" t r ich i t  is  so la i i  or

the ses-sion irnnecllatelv foilc"..v11lq. hoth l-it:t-tses agrec rn makirlg an-- morlif icatlon

ttr l ire rult oi- bc;t| 'r Flor,ises agrce th:,. l t i-rc rule shoulci not bi: i:rac1e. the rule sh:l i l

ihertafier l iai 'c cijeci onli ' ir-r such n-rociifreil f i_,rrn r.,r be oi no elJr.;r,t, as tir,: c:l.<je rrjal\.

l - - rc ,  so hol r ' ' - : r 'er ' .  t i ra t  a, ' : . " 's t ich rnoci i1 lca i r , -ur  or . r i tnu i rncni  shai l  be r , " . i t i - tout  cre iudic i , ,

tr) thrt vaiidin- o{'an,r.t lr i i tg I-r:-c\' lot-islv cionr rinrjcr that rule.

2O. Power to remove d i f f icu l t ies. -  I f  an, l 'c l i f f tcu l t r  ar ises i r r  gn ' ing ef fcct  t r r

thc prolisions of thls Al1. the Statt. (io', 'ernilel ', m.1-r tr;r, or-cier rr-rbiishccl i;r t1:,<

0f i lc l : r l  ( iazei t i :  mai ; t  l l r , ) \  rs l ( ) r rs  not  i r - rc i ; l - r :s is l r 'n l  r ' , . i1h i i : r :  pr1; r ' is i l r ' rs  of  . rh ls  Act  i rs  i l

: r i rpe; t r  to  bt  nece ssar .1 r . r r  c-xpe, : l rcnt  for  re moving tht -  c l i f i ic r : i t r , .

( d ;



2i, .  RePeal and

Uattie Presen'atiorr Ai-i

8

savings.- The Karnataka Prevenrion of Cor'v Slaughter and

i9o4 (iiarnatai<a Act 35 of 1964) is hereb'r- repea-ted:

PrcriCcci riiai t-he prt\-1s1oils of stction 6 of the Karnataka Generai Clauses;

Ac... igg.) (KrLrnatalia Act il l of lBgg) sliaii be applicable in respect of the repcal ol

the sai,ii enactment and seclions 8 anci 24 0f the saici Act shal1 be applicable as if

the saici enactment hacL beerr repealed ald re-enacted b]'th"s Act.



STATEMENT OF OBJECTS AND REASONS

{As appended to at the time of introduetion}

It is considered necessary to replace the Kernataka Prevention of colv

siaughter and cattle presen'ation Act, 196a {Karnataka Act 35 of 1964) to prohibit

the slaughter of corvs a:rd calr'es of she-buffaloes, bu1l. bullock, buffa1o male or

femaLe and for the presen'ation and impror"ement of the breeds of cattle and to

end.eanour to organize agriculture and animal husbandry in terms of Arlicle 48 of

the constitution of lndia. by enacting a comprehensive legislation.

The Bill provides for stringent punishment for violation of the Act, and a-1so

provides for powers to search and seizure of any premises which includes Vessel or

Vehicle.

Hence the Bill.
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FINANCIAL MEMORANDUM

There rs no extra expend.iture ilvolved in the proposed Legislattve measure'
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MEMORANDUM REGARDING DELEGATED LEGISLATIOI{

( l )  C lause 7 :

(2) Clause 17:

(3| Clause 18:

Sub ciause (2) of clause 7 enpog,ei:s rhe State Govertrrnent tcr

prescribe b1- rul.e s the form of permits anci fees for

t raxspor la t ion  o f  ca l t ie .

Sub-ciause (i) of clause 17 empoi,r'ers the State Government

to prescribe b-v iules the conditions subject to u'hich

exemplions may be granted from the provisions of this Act.

sub clause (2) of clause 17 empov,,ers the state Govei-nment

to prescribe by rules manner of disposal of the cattle

slaughtered.

Sub-clause {3) of clause 1B empowers the State Government

to prescribe by rules the fee that mav be levied by State

Government or a ioca-l authority, society or body of persons or

association establishing an institution under sub-section( 1).

Sub-clause (2) item (d) of clause 18 empowers the State

Government to make rules after previous publication to

carryout the purpose of the provisions of this, Act.

REVI'NAYAI{A BELAMAGI

Minister for Animal Husbandry

V. SHREESH

Secretary
Karnataka Legislative Council

{4) Clause L9:

The above deiegatiop of Legislatil'e por'ver is normal in character
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